
fled from tbe place You have other agen-
cies which are probably more competent 
and jt is for you to coordinate them to get 
maximum help from them

SHRI SOMNATH < HATTERJEE 
(Bolpur) They don’t undu stand your 
point (Interruptions)

SHRI FRANK ANTHONY I want to 
know whether you are cooidinating all vour 
investigating agencies in the country

MR SPEAKER You can explain to 
him later on Now, Sh.i Kadambur M R 
Janarthanan (Interruptions)

SHRI SOMNATH LHAITFRJLE He 
has not replied to his suggestion (Interrup 
ttons)
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MOTION OF THANKS TO THE PRfcSI 
DENT’S ADDRESS— contd

[English]

MR SPEAKER We arc now taking up 
discussion on the Motion of Thanks to the 
President’s Address Shu Janarthanan

SHRI M R JAVART11ANAN (Tirunel 
veil) Sir, on behalf ot the All India 
Anna D M K I suppoit the Motion i>1 
Thanks to the President s Address moved 
by Shri Buta Singh

Sir, I stand here as a representative of 
T amtl Nadu It is a do ir mandate of the 
Tamil Nadu people Ih it the Congress (1) 
should be the Ruling Party of the (  entral 
Government and the All India Anna D M K 
should be the Ruling Party of Tamil 
Nadu. Now, I recall what happened m the 
Nineth Lok Sabha It was a furious scene, 
when the Central Government took a de 
cision on anti*n&tional measures and dis 
missed the D .M K Government in Tamil 
Nadu, our veteren leaders both of the 
Left and of the National Front were all 
on their legs criticising the dismissal of 
the people’s elected Government tnere 
And the former Chief Minister respected 
Karunanidhi, went to the people asking for 
justice for the dismissal of h>« jGovem-

ment And we were also moving with the 
people asking for justice for the injustice 
done to our party for what all the former 
Chief Minister, Shri Karunanidhi, has done 
to us And I was hearing the socialist 
Ictder, Rabi Raiji, the BJP leader, Jasuant 
Smuhji and our great Somnath Chatterjce 
and all bombarding the Congress (I) with 
a bombastic language here But you must 
understand your main platform You have 
no mandate I do agree this Government 
is a minority Government but the people 
of Tamil Nadu have given 98 per cent of 
the results in favour of our party m the 
Assembly election which never happened 
in the histoiy of Indu When our late 
Icadct Shnraati Indir«ji was killed, the 
DMK leader Mr karunanidhi has said . 
one vote foi the dcid, one vote for the 

sick Oui leader Pui it  chi Thalaivar Di 
MGR was m New Votk at that time 
Even at that time the DMK got two Mem- 
b e i s  elected heie At that time they sud in 
Tamil

‘Savukku oiu vottu Novukku oru bottu” 
Mi Karunanidhi is a grei* Tamil •’cholai 
ind a Tamil leader I am also a staunch 
followei of Ann i from 19-49 Theie is a 
verst in Tamil Thirukkural which says

Yakavaraymum Nikakka Kavakkal
Sokappar Sollizhukku P i l 'u ’

However great you may be hut you must 
icstiain youi tongue Otherwise, you can 
never rectify the consequenecs That is 
wh it Mi Karunanidhi is cxpenencing now

Although the people of Tamil Nadu 
voted in favoui of us overwhelmingly with 
a cleai majority we boweJ our heads in 
shame because of the brutal assassination 
of Shri R ijiv Gandhi in I amil Nadu where 
gieit leadeis like Rajaji Penyar Kama 
u j  and Anna were born We were tfraid 
of the d inger to the life of Shri Rajiv 
Gandhi and that brutal assassination had 
occurred Even today, we are not directly 
charging the DMK witn the assassination 
of Shri Ra)iv Gandhi Hcie, just now so 
many Members were jgita*ed over a bank 
robbery Similarly it >s the right of the 
people of Tamil Nadu who want that a 
thorough investigation to be made about 
the assassination of Shu R ijiv Gandhi 
(Interruptions) You should be ashamed
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to have had a Chief Minister who brought 
terrorism and gun culture to Tamil Nadu. 
We are from Anna DMK; he is the leader 
of DMK. A Special Investigation Team is 
functioning at Madras to enquire into the 
assassination of Shri Raj: /  Gandhi; in the 
print media and in the electronic media 
they are repeatedly showing the photo-
graphs of Sivarasan, the one-eyed man and 
Subha who are wanted by police in con-
nection with the assassination of Shri Rajiv 
Gandhi. But the people of Tamil Nadu aie 
very much interested to know the political 
persons behind the conspiracy. Who is the 
top police officer and who is the IAS 
officcr who saw a trial of bombinjr a vax 
model in a forest area ol Andhra ne*.r 
Tamil Nadu ? They must be brought to 
book. Who went to Sri Lanka stealthily 
in an illegal way ? It was the generocity 
of the Congress which had allowed it at 
that time; now you have paid for it with 
Rajiv Gandhi. What is the link of that 
person with LTTE and Mr. Prabakaran ? 
You were very generous. You were actiny 
in a Gandhian way. Afier Mahatma 
CJandhi after Indira Ganihiji wc have also 
lost Rajiv Gandhiji. DMK should never 
forget the magnanimity of Rajiv Gandhiji. 
in not taking action against that 
MP who went to Sri Lanka illegal-
ly and stayed there with Prabhakaran. 
Now LTTE has openly come to say, “We 
have assassinated Rajiv Gandhi. What is 
the Gentral Government, our fiiends are 
going to do ? You must take immediate 
steps. Otherwise, the voters who have voted 
for me will kill me for not taking any 
action against the LTTE. That is the feel-
ing of the people of Tamil Nadu. On the 
22nd and 23rd of June, when I /  ent to the 
villages, nobody cooked the food. They 
were condoling the diVith of Shri Rajiv 
Gandhi. The memory of Rajiv Gandhi is 
fresh in their minds. The Prime Minister. 
Rajivji was riding from Madurai to Kanya 
Kumari in his own car Every Tamilian 
used to say, “We have never seen the 
Prime Minister driving his err”. He stop-
ped suddenly at some village without in-
forming the bureaucrats. He would ask the 
villagers, “How the IRDP and NREP 
work at the grassroot” ? That is how. he 
would investigate the works of poverty 
programmes.

1 request in this H o j s c  that the Special 
Investigation Team must come forward 
very clearly as to who are the political per-
sons behind this conspi.-acy. May be, he 
may be the then DGP or he m:iy be even 
the then Home Secret.!, v That is the talk 
of the city and not talk oi the MPs.

1 expressed my feelings :ibout the f.ist 
four paragraphs in the Address delivered 
by Kamaraj led, Shri R Venkai.iraman, 
His Excellency, the President of India.

Coming to the other subject. I want to 
deal with the textile industry. As a textile 
man, 1 must say that the textile industry 
has not faced sickness m  far It has been 
in bloom in high pr ifii. Only now be.ausc 
of our National Front, Janata Dal friends, 
because of the export policy of the former 
Agricultural Minister, Shri Devi l.al to 
export cotton, today cotton is being sold 
at Rs. 14.000 per knncJy. My colleague. 
Shri George Fern indes asked why has the 
price of 40 counts Oho'i not come dewn. 
When the cotton price has gone up so 
much within these 20 d.*ys, how will the 
price of Dhoti come down ? There is scar-
city of cotton. Thero”jrc. it is ihc duty of 
our Union Government to see very care-
fully about the position and they should 
be careful in announcing the cotton export 
policy. Let us all y>r.iy u»i»7ormJy for good 
monsoon. I think, n this thing there is no 
difference of opinion between BJP and 
National Front. Oihi/wise ir will be a 
worse year for us.

I want the Central Government to be 
V e ry  careful in anrunncing ihe export 
policy of cotton and they «hould not stick 
to some formalit’?:? bu*. should see the 
realities of the .situ ta ion keeping in view 
high price of cot‘'in within lnc’:ia.

Now I am coming to the public distri-
bution system as .mnohiucd by the Piesi- 
dent in his Address. I want Io stress two 
points. One is about extending the public 
distribution system to remote hamlet 
which is far iw iv from the main pan- 
chayat. say 2 or 3 kms. away. The people 
living into remote hamlet are mainly 
below the poverty line and the public dis-
tribution system should reach them. Thow



people havw to wj*!t two or thru: kms late 
in the evening to :eich the matn Puncha- 
yat By the time they rt,u.h the Panch.tyal, 
the shop is closed Theieforc, you must 
work out practical thm/j The norm and 
criteria for opening the l>ir p« c<r shop 
should t>e reduced from 300 to 20i> card-
holders so that the hamlet will get Ihe 
essential commodities and the employment 
will also be generated

Coming to la b o u r  rfn j  unemployment 
problem, I would sav one ihmg Tins is 
time our comrades, our socialist leaders 
should think about unorganised labout 
The orgumsed labour get their employment 
Their job i» protectel Then piy is 'so 
higher than the pay r f  ine unorganised 
labour Unorganised labour are in larger 
number th n organised labour What have 
you done for the unor,>amse1 labour 1 
The NF Government said that thev would 
bring forward the Ri«ht foi Work Bill But 
they did not bring it There is only fght
for work There is no nrht for woik

AN HON M EM Btk Whit have ytin 
done in Tamil Nadu *>

SHRI M R Janarthanan You come 
and see in Tamil N id ti

MR SPEAKER You are provoking 
him

SHRI M R JANARTHANAN In 
Tamil Nadu, all the cooperative textile 
mills are running n piofit Ml the NTO
mills are running m profit I urge this
Government to do ‘omeihing material for 
the unorganised labour and let us all 
come to one consensus Le* us not meielv 
talk but let us guarantee work and high 
pay to all the unor<t wised workers As t 
homage to Shri Rajiv Gandhi, let there be 
no stnke for one yeir nil 21st May n o t  
We may or mav not be here But the poll 
tical mind is to get j.oin^ on But wc do 
not know how political trend would go A-> 
homage to Shn Riiiiv Gandhi all the 
organised workeis should avoid * ti ike .is 
it would be for the welfare of the people 
It is my humble reqnest as the represen 
tative of the common man

I want to thank Mr V S Rao, for re-
presenting DMK here.
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Shn Anna introduced the Rising Sun 
symbol in 1957 eleciioas. I *i<s one of ihe 
candidates We po* 15 MLAs w^h no sup-
port of anybody In 1962, Ami* lost Wc 
weic 50 in number *n ihe Assembly In 
1957, when we were not m p>wer> got 
two MP seats Out MijR is no mo-e 1 
icqucsl our socialist mu communal leader* 
not to have links with the DMK as our 
leader Ms Jayalalata as Bhadrakali has 
executed ihe Mahishi.su a, Kaiunamd) 
You must realise what is the Ju iac ter of 
our ild friend Shn karunamdhi

SHRI SOMNATH CHATIFRJFE 
(Bolpui) You shouli juin this Govern 
ment

SHRI FRANK AN I HONY I will ask
two questions fiom this gentleman

MR SPEAKER No You can ask him 
latei I request vou ta msec him md you 
can ask him please

SHRI FRANK ANTHONY It is a 
question which iffects the country The 
place where Shri Raji/ Ciindhi a  as mur 
dered has been cff tovcly described as a 
stenle aica and as onj of the safest areas 
in the whole of Madr is lheie was no 
iriskmg, and no no il detectors Ob 
viously, there was conspiracy by internal 
elements

SHRI SOMNATH CrtYTTFRJLE To 
whom aie you putting the question ? The 
Hon Member has alreidy left the House

SHRI A CHARLES iT-ivandrum)
The Hon Member has gone to the Record 
Office He would 'ome b *ck

SHRI SYED SHAHABUDDIN (Kishan- 
2anj) Mr Speaker, Sir, without any dis-
respect to the President of ihe Republic 
and without questioning n  any way the 
legitimacy of the Go\ernment which hcui 
won a vote of confidence in the House 
only the other day I find the Preridear's 
Address a lifeless document It lacks 
human warmth and reads like an oflfice- 
note written by n bureaucrat It does not 
throb up with the ebb and flow of ratio i I 
life It does not Synchronise with the 
heart-beat of the nation It tacks a tense
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of urgency and it does ntrt, although he 
uses the word eonce.n, ieally measure 
the depth o( our national concerns 
today, our travail as a nation and as a 
people and it, therefore, docs not inspire 
us ard does not serve a? a call to moss 
action against massive threats that face us 
today to the very survn il ot our Suite 
and our nation

Sir, the President's Address is supposed 
to be a report on the state of the nation 
and a piogramme for the v tar thdl lies 
ahead How can wc cvci, have a proper 
diagnosis if we rcm in  silent on the dncet- 
tion the ship of the St ite is Liking ’ It 
seems to some of u>> th it v c  n \ c  lost our 
way, if it is silent on the cln llc ijv s to our 
democratic system, if it is silent on the 
upsurge of chauvinism .inc' fundamentalism 
that is corroding our national life if it is 
silent on the persistent threat to the rule 
of law and the majesty ot the legal pro 
ccss if n is silent on the sufk.ings md the 
pain of th t nation on the pcisistcnt p it 
te?n of atrocities nga nst the wcikci sec 
tions it it is silent ib >ut iht j,rouinL» 
effectiveness even of me judicial p m ess  
whose wheels nppe u to h ivc been t logged 
and which docs no* {• ve us leijal icmedies 
anjm otc as urgently ao it should, if it is 
silent on the inert i> n inefficiency and 
coiruption and p irn  I ty of our admims 
trative structure ard cur bureaucrat if it 
is silent on the mu] ipliuty of out hi ick 
lm s  and their blacV.tr upplic ttion m prac 
tice if it is silent on he growing concrn 
trition  of wealth (n our society ind on th . 
w denin r disparities ir ter ^toup and intei 
remonal and if it i» si<t nt on the cmer 
aente of what I call two cultures and two 
nations in our .ojntry —the rich and the 
poor the haves and the h-»ve rots, the top 
and bottom who hive haidlv anything in 
common in terms of intercst|aspiiation‘ 
Therefore the AdJre*s is not adequate to 
our situation, our perception The Address 
shows the insensitivity of our Government 
perhaps reflecting the insensitivity of our 
elite, our establishment, to the r.oriows 
and the anguish and tha agony ihn‘ o ir 
people suffer day in-and-Juv '»ut

Our country today n  passnu through a 
historic transformation A structural up 
heaval is taking place before our v«y eyes

Lons suppressed sections of our people arc 
demanding a new dispensation, a tfhaic in 
wealth and power, a place in the sun and , 
they shall not be silenced The Indian ■ 
society, therefore, today has been tians- 
formed into an arena ot struggle and what 
we do, Mr Speaker, ms id** (he Parliament, 
inside this Hall doe* not sometimes ade-
quately represent the struggle that is going 
on outside the portals of this House and 
which we can tgnoic only at our peril 
This is a titanic str iggle between tbe 
status quo foices and ths anti-status quo 
forces The anti-status quc forces today 
aie fighting a last-ditch battle 1 he> t»re 
engaging themselves perhaps in their last 
manoeuvre to ret un themselves in positions 
of power
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And therefore, 1 would like to make 
my fust basic point that the conmmuual 
polarisation that wc see toJav is nothing 
but the expression of the frustration and 
the threat and »he challenge that the 
status quo forces die facing today Ih e  
communaltsm that we see today is not di-
rected if T may be permitted to say, 
against another .ommurtitv, it is directed 
against the have not*- and th<* deprived 
within the same community

The commumlisation and exploitation ot 
religion for political purposes has rcacheu 
absurd limits Tt is corroding the veiy 
foundations of our republic, (he very cons-
titutional foundation that we had giver, 
ourselves And we know it that the forces 
who aie opposing the chinge ir  our socicty, 
who arc opposing a radical transformation 
and those who are preaching coinmunahsm 
and exploiting Tehqion for political purpo i 
ses are one and the same It i< the same 
face It is the same for 'ts  which demand 
demolition of a Masjid to build a Mandli 
thereon, which ilso oppose reservation and 
a share m power for the deprived sections 
of our people It is me same forces today 
who have been challenging the legacy oi 
Mahatma Gandhi and wish to jubsutute 
the statue of Godse acioss the land for 
tbe statue that we have erected to the re 
vered memory of the Mahatma ( Interrup 
tions) *
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It is this force that has to be identified 
and it should ha^e been identified by the 
Government clearly and in unmistakable 
terms if a battle has to be waged for the 
security and Survival of tha secular system 
And here is where the President*' Addiess 
fails

It is true that the era of missive majo 
rity is over And perhaps the era of mino-
rity Governments has set in I w^uld have 
preferred it to be an era of coalition 
Governments Perhaps wc could ha\e 
developed a culture of coilmon, a cul’ure 
of political adjustment, i culture of work 
mg together in the lir^er c i u s c  at leist 
for the larger nation il issues hat are t! ere 
before the country Then this polarisation 
could have been cheeked Unfcrtun«.itlv 
nothing has been done, nothing is indua 
ted in the Presidents Addic,> how we
propose to build up this coditiun of thw 
healthy forces vhich shall must out 
democracy back to hpal h

What lies abe id pei haps if 1 rn iy be 
permitted to say, is i p:uod if tmb It net 
But we who are sitting inside the P u lu  
ment we who h iv.» bc*n elect'd aN their 
representative by the p^opb have the le 
ponsibilitv of lownc. i ship of 1 St itc 
across somehow We have to ensure tint 
the ship docs not floundci or does not 
sink on the Sho ils of af lhV or insens ti 
vity or, if I may .ay so of nutuil Vit t 
gonism If the ship sinks we all sink tf 
the countiy does not survive no i of us 
survives And theicior,. I feci th it the 
Piesident s Adduss s h i i l l  hive hem a 
call for the conntiy to lom j u>u.tho m 
this hour of peril

Our ancient wisdom impels as to <uk 
nowledge that tol-i in n  is a p e it  virtue 
that hatred does not uo.k t 'li u n f  it. 
tion will not yield results that equality and 
dignity are values in themselves, thit ju*. 
tice is a pntie\ il c a ll  \ hich cannot be 
silenced and ther f i-c, s jmeli^w we ln 'c  
to take up these i cw chi knurs a*»d allow 
them to transfoim tne society without ttis 
rupting the nation il life 1 find no such 
prescnption in .he P f . d c i t s  Adc! css

We are all today in he a  a of iexpect 
for human ngU* India r  rgnitory to

all the international covenants on human 
rights We have always upheld human 
rights wherever they weie vi dated nil ever 
the world But today. I find a peisistcnt 
pattern of violation of numan rights which 
I do not find the Govt rnment challenging 
anywhere in this Presidents Aidrcss (

About Punjab, I wjuld like to say one 
simple word
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[Shn S M rilikaijun nah in the Chair]

Ihc scntcnce About the 1 jnjab situation 
in the President Address seem* to have
hsolvcd ih< bleu on Commission of all 

icsponsibility It ippeats *o endorse the de 
ciston of the Election Conm isscn in 
postponing the polls at the very list 
minute History v ill done deci 'e whether 
this w is i wise step 1 fcai and I hope 
that I am piovcd to be \»ron.» that we have 
i ot missed the last I us for lestoring de 
rn ki ic) in Puni b

About Kashmu I would like to say that 
J hive been thcie several times 1 notice 
1 very plain f ict that the idministra 
tion which is ropo i'ib 'e  tot linj. t>
people dots not nuk" in  ̂ d is 'iru i'n  wh»t 
soever between the m ’ 1 s and the
misses 1 do not 1 nd 1* Mitpnsin* therefoie 
thit tht Prcsid nt j f  he Republic dues 
not have even »nt a o  d  cf ympilhv fot 
tht victims of lecuim i' atiocities which 
ilienate the people of Kashmir tnoic nd 

more from the 'o lif  poliiu tioni the icst 
of the people of the cointiv and make the 
task of reconcilianjn peacc noimdisa 
lion and demoiialisUto 1 .icr* isin jj th 
fticult every ye 11

Sir we hive u to ipply the pmicea 
on some of these wound We have pot to 
detach the people fiom t h e  em*>i e t  cf ihe 
militants We fn/e to *nt is-* t  sense of 
confidence in them \ 'e  I e to make it 
apparent to them th it ve caic for them 
that the lives ire precious that they „re 
Indian citizens *hat tliej ire entitled to the 
full protection of tne Con^n'imon cf India 
and to the rule of law Lnld his is drne, 
unless this duty is perfoiined I »m sorry 
we are at the bunk of losing th- soul of
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the people of Kashmir even if we can re-
tain the body under our control.

The communal violence hits been 
touched in the PrcsidcnL'G Address. I wel-
come some of the ougyeations that have 
been made therein lor action. But about 
this tapid action fo ae  let me way with the 
foimcr Home Minister present herr that 
the issue is not the rapidity of action, but 
the imparliJity of action. I ain sorry, this 
(K>int has been lost sight of. What have we 
to do is to ensure that th j people have 
confidence m this force, that all sections of 
om people have confidence in thij foice. 
Otherwise there will be a vicious cycle of 
challenge and jcsponsc. Wc shall icach 
nowhere. We shall be only adding fuel to 
the fire, if the people have no confidence 
in the impartiality and the neutrality of 
the administration system, of the magis-
tracy and of the security foiccii. I am sure 
thut the former Home Minister wno pro-
posed the vote of thanks will appreciate 
this point that the confidence of all sec 
tions of the people ii» Me i'bilitv and in the 
Impaitialitv and in the neutrality of tbe 
administration and particularly Ihe police 
foice ha* to be reinstated. has to be ie- 
afhimed

SHRI BUTA SINGH (Jaloie) • Mr. 
Chairman, Sir, precisely this was the point 
that I made. When I made im speech, I 
emphasized that it is always the local 
police which becomes the point of doubt 
and suspicion by all sections of the society 
Therefore every State which is under the 
grip of communal tiot? siluttion tries for 
the cential force hec.iii&i they have « con-
fidence in Uie central force. Tiiat is what 
f expect that the new loioe will 'ilso catry 
the »ame extent of confidence from all sec-
tions of the society so thai the situation 
will be diffused Because of the presence of 
such a fouc I  did m..k.e thut point.

SHRI SYED SHAHABimniN . As 
for the compensation, we give a dole a<» 
a matter of grace. I believe and I suggest 
that there should be a Mutmoiy provision 
for the payment of compensation for the 
loss of life and limb and property because 
the first essential duty of any civilised 
Government is to protect the life, limb 
and property of the citizen and if it fails 
2602 LSS/91—17

to do so. it must vorapensate the victim. 
Thcicfore, 1 urne upon the Government 
not only to piomise compensation, but to 
piomisc bunging in a law for that purpose.

As far u punisluntM and as far as the 
Commission* of inquiry hie concerned, 
the less said the beltc, The ither day we 
read about tne M uliana Commission and 
'lie Hashimpura Committee. Even the Ro* 
|K>rts ha\e not conic before the people. 
The former Prime Mm.si^r—whose assat* 
sinatiun has bee a a great national tragedy— 
promised me personally, no! once, but se- 
vcial times, that ihe killers of Hashimpura 
shall be bi ought to book I ’nMl today four 
or five >e.irs have chpsed not one person 
l ia s  been brought to book Docs it inspire 
confidence in our svstem. in our judicial 
process, in our Commissions of Inquiry, 
when the killers of Maliana md Hasbint- 
pura are still at larpe, when the'killers of 
Bhagalpur aie still at I irge ? In Bhagalpur, 
people were not only murdered; and burnt, 
but they were laid dowa in a macabre 
manner in neat raws in fields and then 
vegetables were olanterf over them. And 
the killers aie s till  a r k,rge Something has 
to be done at out it. Ihere is no promise 
in the President's Address that a sense of 
urgency has entered the mind ot the 
Government

Now, the qucsMon of Babri Masjid and 
Ram J.uiambhoomi 1 w >uld rot dilate on 
it. But 1 will point out only one thing 
which is lather alaiuuag There is no 
mention in the President's AdJ'ess of tbe 
sanctity of the judicial process, to which 
th< foimcr Governments in succession had 
(oinuutied themsJv'ci I know Shii Buta 
Singh had tried I in ve> y best; 1 know 
Shii Chandra Sh.kki.ir had tried his very 
best: and I am still mop. wed for vet another 
sciics of negotiations. But if the negotia-
tions do not province anv resuli, if the 
negotiations are no- reduced to surrender, 
imdci coercion then the- law must take Us 
course. A civilised society can onlv livs by 
rule of law. It cannot decide disputes 
eithei by votes or by violence. By force or 
l>y thieat. issues cannot be resolved. So, 
the ultimate civilised mcthjd is tbe judicial 
process. However if negotiations take place 
T am sure all sections of the House will
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come together and desire that the nego-
tiations will bear fruit, (Interruptions) If 
they do not, then the Government is duty 
bound, — may I say, Mr. Chairman, Sir, 
the Government is duty bound — by the 
Oath of allegiance to  the Constitution, to 
restore the Majesty of the legal process, 
to expedite the judicial pix-ess and to give 
the law a chance, to i’<ve the law an op-
portunity to resolve the issue. And ihen, 
to make a commitment that whatever be 
the final verdict—whether it p.'cs against 
one community or the other—it shall be 
accepted by everyone; it shall be enforced 
by the Government. (Interruptions)

SHRI RAM NAJK. < Bombay-North > : 
including Shah Bano case ? iInterruptions)

SHRI SYED SHAHABUDDIN : I can 
teach you a lesson in taw. if you want to 
bring in Shah Bano case. But. 1 do not 
have the time unfortunately. < /nterntptions) 
For every point—whether it is Somnath or 
Shah Bano, I will reply. You don't worry 
about it. (Interruptions) Sir, 1 have si. id 
that the previous Governments bad made 
a commitment; and that commitment must 
be reiterated on the door of the Howe. 
(Interruptions) We are facing a very criti-
cal economic situation. I am very happy 
that the President has acknowledged that it 
is the cumulative resuty of our over spen-
ding or living beyond our nr.rans. So. 
the crisis is not the result or’ a few months, 
it i« something which wc hnve inherited 
over the last 20 years. So. as thcv say. 
"Things have come home to roost”. Now. 
we arc facing the brunt: wc arc facing 
a crisis. I would like co nssure that in 
order to save the country from bankruptcy 
and ruin, the people ot' India shall be pre-
pared for any economic sacrifice that is 
demanded of them. But then the brunt of 
that sacrifice must be borne by the elite 
also, by those who have something to give, 
by thiose who have something to sacrifice. 
The burden should not fall on the com-
mon masses wbo have nothing but their 
sweat and tear and toil to offer for the 
country.

The price rise is unprecedented. Not 
only the absolute rise but the very rate of 
inflation is unprecedented. My wife informs

25| Motion itf Thanks On
President \s Address

me, Mr. Chairman, that every week the 
prices are going up and she; docs not know 
how to manage. I am sure, that is the ex-
perience of every housewife in the country. 
Something has to be done about it. I do 
rccall that the Government has made the 
promise that within 100 days, it will bring 
the prices down. We snail tie it down to 
this commitment and vould like to s&e 
that the Government does brin^ the prices 
down, if it cannot be brought down to a 
level of earlier level, jt  leist there should 
a tendcncv that the prices are beginning to 
fall.

Privatisation of the public sector has 
hecn referred to. I am afraid privatisation 
can have two aspects. Privatisation can 
mean dispersal of ownership to include the 
working masses. But privatisation can also 
mean reinforcement of the monopoly 
system. From the example that wc li?;ve 
before us. the iccenc sale of the cement 
factory in Dalla io p monopoly house, 
privatisation, it seems, is gotne to mem 
the strengthening ot the monopoly system. 
That is not acceptable t.i us.

We are aware of the limitations and the 
haphazard growlh of the public sector. We 
would like it io oe reviewed. We would 
like it to be more efficient. W<* would like 
it to be accountable. We would like it to 
channelise its energy into areas of major 
national concern. But wc would not like 
that in the name of privatisation, the capi-
talist system, the monopoly houses enrich 
themselves at the cost of the nation.

Foreign collaboration has become a 
major issue. We seem to be opening our 
doors bit by hit. Perhaps now we arc 
reading the point of open-door policy. I 
have made a .special study of all the 
scheme* of foreign collaboration that had 
been agreed to ny the Government during 
ihe year 1989-90. I found tha* a vast 
number of the schemes of collaboration 
that were agreed to. were in the field of 
consumer products, of footwear, of shirts. 
That is a betmval of our people, of our 
industrial interests. We do not want the 
multinationals. Wc do not want n consu-
mer society in >.*ur country. We do rot 
want the disparity between tin  standard of 
living of tbe )ugh and the low to widen



further We do not wunt the beautiful 
people And we do .tot wisp to cater to 
their gracious requirements of keeping 
them and their woman folk m the latest 
style or fashion {interruption^ This is 
precisely what is happening That must be 
stopped Foreign in e«tment is a necessity 
But the field must be ihoscn vciy cirefully 
a fidd in which lujh t chnoiogy is rot 
available m the countrj 1 think i t me 
has come to revise the entire stiutej,y of 
industrial development in view of (be 
growing unemployment iii our c mntrv, to 
make a dear national choice between 
laboui intensive and capital intensive tech 
nologv

Nothing h s I „en saw about liow the 
Government pioposi eithei to unearth 
black money oi to somehow m ike u possi 
We to be used foi some so». al puipcst*. 
( I t i t i n  u p t u r n s )  P'odi eiive ind social 
put po**e is  a mu t  Wh n 1 v  soenl pm 
pose I mean i purpose which help the 
misses Foi w'ample it c*n be t q cstion 
of mass housing 1) can b- 'x question of 
building some roads and badges for which 
the Government has no money { h i u n u , /  
uons)

AN HON MEVJBMl Ihev aie u*a 
ninj. short of unds dter the elections

SHRI SYtD SHAH \BUODJN So this 
is th t way U vou oflcr tax incentives vou 
cm bun* out the money and ctnnnehse it 
into aieas of n tss utility Perhans this c. n 
be done Ih e  educated unemplo\ed today 
according to our record number 35 mil 
lion But the leal unemployn ent in this 
country must be of the oider of more 
ihtn 100 million What a e we cornu about 
it } There is lust one small sentence, just 
notint the unemployment problem Is 
that an adeqmte response to this massive 
situation to the frustration of the hopes 
of our youth who ire the future cf our 
country 9 And theretore Sir, something 
more needs to be done

1 would like that the welt ire pogram 
ines should be is universal as pcsstble and 
not be restrictive Once they aie icstnct \e  
they lead to corrupt practices and pama 
litv Whatever *he Government wishes to 
do on the question of primary education,
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the question of pension for the aged and 
the handicapped or ihe widows or the or 
phans let that be done across the board 
and for everybody <vho is indigent circum-
stances le t there oe no pick and choose 
because (he moment there is pick and 
choose then ill the inherent bias and pre-
judice ot our society will come into opera-
tion and the deprive will remain depi ived 
and those who do not deserve will get the 
benefits of the welfare schemes

Su 1 would like to say that mundalittr 
tion has coinc to stay Todiv the Sup* 
reme C^uil wis supposed to set an inoi- 
eition nbout the stand of the pretenl 
Government on the question of the recom-
mendations of the Mandal Commission 
kcpoit We ii e not aware ih (o what the 
Go\eminent n is told the Supreme Court 
oi what the Gov.tnnent pioposes to tell 
the Suptenu Couit But let me say with 
ill the emphasis tt piy command that 
tod i) » time has come for eveiv social 
j,ioup to have a vime in tunning the ad* 
mimsiiation aid the society And even II 
it is deprived ot it to lay by the present 
Government and pet haps bv the Supreme i 
C ourt a d iy will come when wc will have 
to amend the Constitution in older to make 
it possible and bung n an equitable system 
of lc s c i  vAtion I \ould like to have a clear 
indication from ‘lie Government that if the 
Supumt Couit tinds on some ground the 
piescnt scheme t f  icservahon us ultra \hes  
the Constitution then the Government 
shill b'* prepued to come to the Houv* 
with i suit tble unendment to the Cossti 
tution so that .quitable shanng b* all 

ioups in the spmt of Articles 15(4) and 
16(4) of the Constitution will become pos 
table

Su 1 would not like to take vote of 
your time I *ould like to say one word 
about the foreign poll v 1 think the Non 
Aligned Movement in in the throes of an 
agonising reappraisal It doet not know 
which way to turn Its ground appears to * 
have slipped from under its Ccet It is try 
mg to find a new mooring It is looking 
for a new lole There was a time, Mr * 
Chairman when India provided the 
leadership to the Non Aligned Movement 
I think in this ouest for n new rote k  is
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H* enough ItT tay  that lndUshm llpartici- 
pRte. 1 think India’s honour and India's 
>Jace In the international community de-
mands that we shall give a  lead and a 
*ew sense of direction to the Non Aligned 
Movement so that once again we can be a 
beacon of light to r the international com* 
jmunity. You can call NAM by any name 
tf  you like. Obviously, the emphasis has 
■changed and that is why, it is looking for 
% new role. There can be no non-alignment 

*^etween justice and injustice as Jawaharlal 
Wehni once said between freedom and 
slavery, between oppression and liberation.

is not a question of boing f« r  one conn* 
try  and against another country. But it 
s always a question of standing for a 
principle and against any violation of the 
international order... (Interruptions) . .

Mr. Chairman, Sir, I wish that she Pre-
sident’s Address was a little inorc philoso-
phical and gave us an indication ot tbe 
shape of things to come. As 1 said, it has 
not given the direction that a ship of a 
State should follow in order to reach the 
shore and avoid floundering on the rocks 
nhat lie on the way. Sir, ws have a vision 
'and the vision is not new That vision 
rises out of our culture, our history, the 
ethos of our freedom movement, the hen* 
tage that we are all proud of Wc want a 
society without violence; we want a 
society which is based on social justice; we 
Want a society in which every individual is 
free and holds his bead bieh.
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We want a society which is humane, a 
society which is not bnital m its methods 
or in its approach, a society which is not 
insensitive to human travail and huimiti 
pain, a society irdeed without tears and 
without fear and without want and without 
hatred. That wa”. Gandh’ji’s dream and 
that was Tagore's dream and that was tbe 
promise of our Freedom Movement. Some* 
where .■somehow we have lost our way ai*d 
Tiis office note does not show us the way 
and does not tell us how to proceed, where 
tu proceed and which wav to turn. There-
fore. against my wishes, with due respect
lo the President of tin  RcpubBr. I have no 
option but to eppose tne Motion of 
Thanks.

SHRI H. D. DEVEGOWDA (Hassan) : 
At the outset, I  would lita  to thank you 
for having given me rn opportunity to par* 
ticipate in the debate on the Presidential 
Address. We all know that the President's 
Address reflects the polidcs and program* 
mes of the Government for the coming 
year. Our country in facing several burning 
problems and some of our senior members 
have elaborately dealt with those points. 
To my misfortune, I  aui unable to express 
my views on some of those burning prob-
lem* because today in one of the leading 
national dadj papers, one important issue 
pertaining to Karnataka is published— 
‘Centre to notify intetim order on Cauvery’.

This is a burning problem for nearly 
one iroie population who are residing in 
the Cauvery Basin. This is a problem 
which is being considered for more than 
one hundred years. I know the ins and outs 
of the ( auvcrv Basin problem. Unfortu-
nately all Governments have let down 
kdrnataka from «he beginning. This is my 
grouse

Today I do not want to take much of 
the tunc foi the issues th<.t have now been 
pending before the Cauveiy Tribunal for 
final adjudication. Hut T am going to deal 
with ihc mtcpm order onlv which has 
been pronounced on 24th June 1991. The 
implications of the interim order should 
have been knov/n to tbe Government of 
India before taking any hasty step.

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai) : S:r, I  a n  on a point of 
oider Is it in order for a member to de-
vote, as he threatens to do, his entire 
speech to a subject which has not been 
mentioned in the President’s Address ?

SHRI H. D. DEVEGOWDA : The Presi-
dential Address makes a mention about 
developmrnt of irrigation. I do not want to 
mention about the item under which I am 
going to raise this particular issue. Though 
I am a new member to this House, I know 
'hat anything can be discussed during the 
dehate on Presidential Address, wittnn the 
ambit of the rules framed by this very 
House. I know my limitations. Though I 
an> a ne* entrant to this House, being a 
mrmber to the Bate Legislature for more
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TMC of water in a bad year that they
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than twenty yean, I know my limitations. 
That in why I  am very cautious. Since last 
week, I  am watching the proceedings of 
this House. I am a new member. There-
fore, I do not want to elaborate on that 
point

Sir, the interim order says that 205 
TMC of water should be released from 
Karnataka to Tamil Nadu in a crop year 
starting from June to May. Sir, I want to 
caution the Government of India, parti-
cularly about the implications of the order 
that has been made by the Tribunal. If you 
go through the release of water that if 
going to come from each project, i.e. what 
is called the inflow in the Cauvery basin 
during these months, you will understand 
the implications the tribunal has categori- 
tally mentioned, “We direct the Slate 
Government to >eleasc the water from its 
ies»crvoir in Kainat.ixa so as to ensure 205 
TMC of water in a crop year commencing 
from June to May I wanted to draw the 
attention of this Government to the avail-
ability of wutcr in the bad year This is a 
moot point for the consideration of the 
Government oefore taking any step in this 
direction. In the month of July release in 
bad year ranees flow TMC to 2.4 
TMC The lowest reservoir m the Cauvery 
ba.sin are KRS and K»b?ni. Hemavati 
Harongj are the two major reservoir* 
above KRS jvhuh aie under construction, 
why I  am only takmg into consi-
deration the iclease that is going to be
made by Kabini and KRS is worthy to be
noted by the Government of India. If we
are going to honour the verdict iivcn by 
the tribunal to release 42.76 TMC of water 
m July that means the water that is 
going to be impounded in the reservoir has 
to be depleted at the cost of the Karnataka 
farmers. Total water that is gcing to be 
stored or impounded will come to about 
95 TMC in all the four reservoirs that we 
have constructed in Karnataka including 
the KRS. KRS is a teservoir constructed 
about 50 years back. If you take into ac-
count that reservior also the total storage 
in all the foiu leservoirs, i.e. Kabini, 
Harangi, Hemavati and KRS, comes to 
about 95 TMC» You can understand the 
predicament of Karnataka Government. 
In case they are going to honour (be ver-
dict, Karnataka have to deplete neaily 30

have stored in the reservoir. So, this was 
for the month of July.

For the month of August they are asked 
to release 54 TMC of water. Unfortu-
nately, in a bad year the outgoing water 
from KRS and Kabini range* from 5.9 
TMC to 31 TMC if you take release of 
5-6 yeurs. If we want to honour the tribu-
nal verdict, we have to again allow our 
farmers to suffer and release the water 
from our storage as per the direction of 
ihc tribunal. I don’t know whether it is 
possible for the Karnataka Government to 
allow the water at the cost of its farmeis.

Sir, let us further examine the another 
direction given by the tribunal. Another 
direction is that wc should not develop 
more than 11 2 lakh acrcs of land. We 
ha\c already developed 112 lakh acres m 
the month of May, 1990. They have taken 
the cut off date as May, (990. Subse-
quently, for the areas that have been 
brought under irrigation by the Karnataka 
Government, they have not taken into ac-
count the last one year’s figure. Sir, I  
want to highlight some of the points be-
cause our counterpart, the Tamil Nadu ha* 
tried to create an impression in the minds 
of the general public that Karnataka has 
taken an unreasonable stand. Outside 
Tamil Nadu, or Karnataka, in other pails 
of the country reasonably thinking people 
arc under the impression that Karnataka 
is taking an unreasonable stand so far as 
the Cauvery water dispute is concerned.

In a nutshell, 1 would like to say that 
this is not based on facts. It was unfortu-
nate that the successive Governments of 
Karnataka had not taken proper care to 
remove this sort of impression from the 
minds of the people.

Karnataka ir contributing nearly 425 
TMC} of water out of the total field, where-
as Tamil Nadu is contributing hatdly 225 
TMC of water and Kerala is contributing 
about 130 TMO of water in the basin. 
When such is the case, what it the total 
watei that has been used by Karnataka 
and Taastl Nadu ? If you compare tb*s, 
Tamil Nadu has developed more than 28
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lakh acres whereas Karnataka—-uofoi lu- 
nately because of our political blunder*— 
was able to develop only 112  lakh acres 
Out of the 112 lakh acres, I  would like 
to make it dear that we are not growing 
paddy m all the new projects It is only 
in KRS and in some of th j  old avacuts, 

Swe are raising only one crop that is paddy 
and m some areas we are raising only 
sugarcane. Except the new projects that 
are pending before the Government of 
India—whether it is Harangi or whether it 
is Hemawati only dry-cum-wet crop i« 
growing—because of the objection that 
was raised by Tamil Nadu, all these pro 
jects have been constructed by the **sour 
ces of the State Uself We have spent 
nearly Rs 800 crorcs on the^e major pro 
jeets but unfortunately today, on account 
of this Interim Order, our projects are 
going to become reserves for storing water 
fcr Tamil Nadu without using it for the 
benefit of our faimers It is as feood as 
balancing reservoirs for the sake of Tamil 
ifadu H us is the position that we have 
come to today because of the Interim 
Order of tbe Tribunal

I do not want to cast aspersions on the 
I Tribunal or on the Supreme Court I knjw 
| how the whole matter was dealt with
)

LSir, in this countiy, th ic die various 
er State river water disputes Several 

iTribumils have been constituted and to my 
knowledge no Tribunal has passed an In 
leinn Ordei When the Tribunal was cons 
tin ted  Tamil Nadu went with some civil 
miscellaneous petition before the Tribunal 
Ifoi an Interim Order for staying the on 
going projects that aie going to ome up 
in Karnat ika and also to pass an order foi 
the specilic quantum of water to be re 
leased whethei in a good >ear or in a bad 
year The Tribunal, in its wisdom has 
token a derision that they cannot go into 
the merits and dements at the stage of 
the civil miscellaneous petition But un 
fortunately, the matter was turned down 
by the Supreme Court That is why I 
said that I do not want to cast aspersions 
at this stage To my knowledge when m 
the whole country, such an issue was raised 
and the matter regarding distribution of 

itnter-Statc River Water came up before 
the Tribunal, no Tribunal passed such an

Interim Order It is the misfortune today 
that because of the directions of tne 
Supreme Court the Tnbunal had taken 
an advantage and had passed this Interim 
Order

1 would litoe to mention here, how 
Tamil Nadu had behaved in the past 1 
would like to draw the attention of this 
House and through this House, the atten 
tion of the general public why Karnataka 
had taken an unreasonable stand—be-
cause (he Karnataka Assembly had passed 
a Resolution—to bo>eott the Tribunal and 
also not to implement oi to honour the 
Tribunals Intenm Older This is not foi 
(he first time that such thinus have occur 
red 1 would also like to quo t  the p.e 
m o u s  events This mattei cropped up about 
100 ycais back when th . t Id Mysore 
State was ruled by the then Maharaja and 
Tamil Nadu was ruled by the Britishers 
1 am toine. to quote sonu of the relcvan* 
points because these ar» 'e ry  iels/an‘ in 
the present corite'cl

How did the Tamil Nadu Government 
try to flout tbe decision of the arbiti at ion 
which was being made m those days ? I 
am feomfc to give in chronologic U ordei 
how the events took place

In 1870 a senous controversy was re 
ported to have trisen between Mysore and 
Madras about idvcrse effects on claims of 
Madras by ryots imcatini* lands down the 
uver Bv extension of irngation m My-
sore Madras claimed that International 
1 aw was not applicable to a dual State 
like Mysore in its delimited paiamount 
powei After this issue was cropped up 
the Government of India had ippomted 
Mr H D Gnfhns as the Arbit-ator and 
Mr M Nethersol, Inspector-General of 
Irngation in India as an Assessor After 
this Tnbunal was appointed, the Arbitia 
tor, Mr H D Griffins had given an 
award in 1914 That award was not 
honoured by the Tamil Nadu Government 
in those days in 1915 they made an 
appeal to the Government of India against 
tbe award Even then the award was rati-
fied The Government of India did not 
take note of the objection made by the 
Tamil Nadu Government at that time but 
the Government of India in its wisdom,



had ratified the award made by the Arbi-
trator. The ratification was made in the 
year 1916. After the ratification was made 
by the Government of India in 1916, an 
appeal was made to the Sccretiry of the 
State for India. What was their political 
power, what was theit strength and all 
that, any one can understand. Then the 
Secretary of State issued a directive for 
fresh arbitration. The arbitration award 
was rejected by Tamil Nadu in the incep-
tion itself, because did not help them. At 
that time, it was Mysore, a tiny State 
which was under the rule of then Maha-
raja; he was >iot powerful to influence the 
Government of India or the Secretary- 
General in those days. I went back to the 
history to tell the people of this Country 
about Karnataka having been taken on- 
reasonable time on (he interim award given 
by the Tribunal We do not want to create 
any conflict.

While replying to the Motion of No- 
Confidcnce, the Prime Minister was kind 
enough to say that an era of confrontation 
was over. He wants cooperation to solve 
some of the major pioblems.

The Tribunal itself in their earlier order 
has mentioned that “lhi Central Govern-
ment has made rules under Srction 11 ot 
the Act viz. Inter-St at.* Water Dispute 
Rules, 1959. Under Section 11 of the 
Act. Rules have been framed but no powei 
has been granted to give anv interim relief.
In the circumstanccs, this is also indicative 
of the fact that the Tribunal has no power 
to grant any interim relief of the nature 
asked for. In ease ths intention of the 
Parliament was that the Tribunal may be 
able to grant nn interim relief without the 
dispute being referred to the Tribunal it 
would have either provided such power in 
the Act itself or in the rules framed 
under the Act, but this has not been 
done." This is «in observation made by 
the Tribunal itself in the interim order 
while rejecting the pipa of Tamil Nadu on 
the civil petition in January, 1991.

I do not want to waste the time of this 
august House. I  know the value of time. 
Normally—You know my previous back-
ground—I never, never try to indulge In 
unnecessary speeches. This is veiy relevant
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and it is the life and detth question of 
Karnataka. Fortunately, you are in the 
Chair. Please do not try to curtail my 
speech. This is such a grave Issue. Sir* 
why I am stating the observation made by 
the same tribunal in orders in the mcnth 
of January is this.

Again, the Supreme Court, wWle tam-
ing down the orders of the Tribunal on 
the civil miscellaneous petition they have 
also observed •

“In view of the above circumstances 
I think it is not necessary for us to go 
into the larger question whether the 
Tribunal constituted under the Water 
Disputes Act has any power or not to 
grant any interim relief.**

Sir. when such is tns case, I  do not 
know how a direction was issued by the 
Supreme Court and the Tribunal has based 
on that direction, the Tribunal had passed 
this interim order.

SHRI MANI SHANKAR AIYAR : 
May I ask the hon. member a question ? 
Does he or does he not accept that the 
Supreme Court is the final authority on 
the law of the land "

SHRI H. D. DEVEGOWDA : I  really 
want to compliment my friend. This is an 
Inter-State Disputes Act. A Tribunal has 
been constituted under Sections 3 and 4 of 
this Act, which has been framed by this 
very same House, though I was not a 
member in those days. I  am just a new 
entrant and I  would like to draw vour 
attention to Section 11 of the Inter-State 
Disputes Act, which says :

“Notwithstanding anything contained 
in any other law neither the Supreme 
Court nor any other court shall have or 
exercise jurisdiction in respect of any 
water dispute which is referred to a 
tribunal under this Act"

SHRI MANI SHANK *R AIYAR j I  
am sorry. But the Act refers to the subs-
tance of the issue. The point at issue under 
the law was whether the Txibtmal should 
or should not, under the law of the land, 
five as  interim order. The Supreme Court
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of India ha» directed thsui to issue this 
order. So, what we have got in the order 
is an order from the Supreme Court, the 
highest court of the land, plus an Award 
given by a judicial body. Karnataka ii in 
double jeopardy in aot accepting that 
Award.

SHRI H. D. DEVEGOWDA : I do 
not want to ca*t aspersions on the judi-
ciary .

[Translation]

SHRI HARISINGH CHAVDA 
(Banaskantha) : Mr. Chairman, Sir, what 
is going on between the two bon. Mem-
bers ?

MR. CHAIRMAN . One is from Kar-
nataka and the cither is from Tamil Nadu.

SHRI H. D. DEVEGOWDA : In this 
very House a matter relating to a Sup-
reme Court Judge is pending for impeach-
ment. I  do not want to comment on it.

SHRI D. K. Naikar (Dharwad, North) : 
The question before the Tribunal was 
about use and distribution. These are the 
words used : “The use and distribution
and channelling”. This Tribunal took an 
application, an interim application and 
decided on the ground thut no reference 
had been made by the Central Govern-
ment to give an order on this The refe-
rence was to the main dispute, “Use and 
distribution of water”. Therefore, on the 
ground of want of jurisdiction they dis-
missed the petition. Now the petition for 
interim stay came. Against this dismissal 
order the parties went to the Supreme 
Court and there the learned Judges of the 
Supreme Court took a vitrv that it was 
not the use and distribution point only, 
but that thev were considering it on merits. 
It is only the question of power, whether 
Tribunal has got it or not, to dismiss this 
interim petition, Power and limitation and 
jcprifediction all these are questions of law. 
But that was entertained by the Supreme 
Court and a verdict was given to the Tri-
bunal to decide the matter even in respect 
of interim applications also. But at the

time when the Tribunal was giving the 
order they have taken into account the ca-
pacity of Karnataka State also, because 
Karnataka has got a capacity for impoun-
ding of lOOTMCft. One hundred TMO ft. 
The direction of the Tribunal was to give 
205 TMO ft. Even the Karnataka Govern-
ment has got storage capacity of 95 TMC ft. 
in all the four reservoirs, namely, Kabini, 
Harangi, Hemawati and K. R. Sagar. The 
Tribunal did not have any practical idea to 
pass such an order. The matter was decided 
in such an illegal and impracticable way 
that it cannot be implemented by the 
Karnataka Government. .  (Interruptions).

SHRI BHOGENDRA JHA (Madhu- 
bani) : Can they not settle the dispute at 
our expense ? Wc can donate the required 
water to them from North Bihar as much 
as they lik e ... (Interruptions).

SHRI H. D. DEVEGODA : The interim 
order passed by Ihe Tribunal should be re-
viewed again by the Government of India. 
The Government of India has got the 
powers, including the State Government, to 
do so. Under Section 5(3) they can ask 
the Tribunal to re-examine the whole issue 
and refer the matter within three months.

Sir. today’s Indian Express says that it 
is mandatory on the part of the Govern-
ment of India to publish this report within 
one month. I do not want to cast any as- 
perions on anybody.

I would like to make another four, five 
points. Please allow me another five 
minutes.. ( Interruptions).

SHRI MANI SHANKAR A1YAR : Be-
fore he moves to the other points, I would 
like to ask one clarification..  (Interrupt
lions).

MR. CHAIRMAN : When you speak 
you can mention i t. . .(Interruptions)

SHRI RAM NAIK (Bombav-North) : 
' Sir, I am on a point of order.

MR. CHAIRMAN : What is your point 
of order ?

SHRI RAM NAIK : The Hon. Member. 
Shri Aiyar, is just getting up and interrup-
ting the other Member’s speed). Unless



he rises on a point of order, he cannot just 
disturb like this. Once in a while, he can 
do it. But this is the fourth time he is 
disturbing h im .. (Interruptions)

SHRI H. D. DEVEGOWDA : I am, 
only drawing the attention of the Centra! 
Government through you, Sir, to Section 
S(3). Undei this Section, either the State 
Government or the Central Government 
can ask for reconsideration of the whole 
issue on a revision petition. The Govern-
ment can also give a direction. This is the 
moot point that I wanted to impress upon.

1 would like to point out as to how the 
Karnataka State has been deprived of Since
25 years, four major projects are pending 
for clearance. Contrary to 1924 agreement 
Tamil Nadu had developed six lakhs acres/ 
of land even though the Karnataka Govern 
ment raised objections to it. Unfortunately 
the Government of India did not take into 
cognisance the objections raised by th- 
Karnataka Government. Sir, a similar 
treatment was given in the past also 
when we submitted three projects, namely, 
Harangi, Kabini and Hemawati, to the 
Central Water Commission fot its cle-
arance. They are not cleared and they aie 
pending before the Government of Irnih 
from 1965. That is why, 1 am a little bit 
afraid about the attitude of the Central 
Government. I know as lo how even the 
Janata Dal Government handled this 
matter at the time of the constitution of 
the Tribunal. I do not want to elaborate 
this at this stage. If we are going to honour 
the Tribunal's Interim Order stopping the 
further development of irrigation, it is 
going to incur heavy financial loss bcuiwc 
of the contractual obligation already fixed. 
As the works are already going on at vari-
ous stages and the contracts were already 
fixed for distribution system, if they ate 
going to be stopped, there will be lot of 
financial implications and heavv burden 
on the State Government. If the Interim 
Order is going to be notified by tbe Go-
vernment of India, it will be a great 
rfjunage to the farmers and the Cauvery 
basin.

Tamil Nadu has developed 28 lakh acres 
and they are growing three paddy crops
2602 LSS/91—18
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namely, Samba, Tuladi and Kurvai where" 
as Karnataka is growing only dry-cum-wet 
crop in all the new projects. Even if you 
complete all the on-going projects it will 
irrigate only 23 lakh acres that too d»y- 
cun wet. The seasonal condition as per the 
Irrigation Commission Report of 1972 is 
that 27 Talukas in Karnataka and 17 
Talukas in Tamil Nadu will be affected by 
drought. I am saying this p 'i r t  for the 
consideration by the Gov fom ent of India. 
Even now I request the Tamil Nadu 
counterpart to solve this problem by mutual 
discussions, negotiations and bilateial talks 
without adhering to a rigid stand. This 
matter is unsolved for the last 100 yean. 
If the Karnataka people are going to be 
deprived of the rightful share, it is not so 
easy to digest. I want to cite the com* 
ments made by the National Commission 
on Agriculture. Water is a scarce com-
modity. It has to be utilised very cautious-
ly. I am just mentioning one of the com-
ments made by the National Commission 
on Agriculture :

“In view of the inadequacy by water 
resources to meet the future agri-
cultural and ofhet requirement* 
in many parts of the country it 
has become a matter of great 
national importance to conserve 
and utilise them most judiciously 
and economically.”

I he C.C. Patel Committee and also UNDP 
Report says nearly 340 TMC water can be 
saved if we use the groundwater by adop-
ting a new technology. If you want to 
conserve and utilise most judiciously and 
economically, there are various modern 
technologies which can be adopted. The 
political power will now comc into the 
picture who wilt be mighter whether in 
Tamil Nadu or Karnataka. I want to warn 
the Government of India and the Congress 
Party, the people of Karnataka stood with 
Congress from the very beginning whether 
it is undivided Congress (I) or divided 
Congress (I). During Shrimati Indira 
Gandhi's bad days they stood with Cong-
ress. It should not be forgotten. Hungry 
stomach knows no law, no constitution. 
He will die to fill his belly. This should he 
remembered, With these words, I  conclude.
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These sue the two points winch 1 wanted 
to  raise because it is go>ng to oelp to solve 
this prohfo-a by ft. her discussion *nd 
bilateral t iks (/ uernptto h )

MK. C i AIRMAN Mr itevcgowdaji 
the tunc slotted to ou »  ov». r ^o u  have 
spoken for M  mini es T h e  House is i d  

an agitatic j  mood ow

SHRI «  D I V  EGO>M * Sir, *e 
know who is mi^b er That is tbe issue 
before us know v at politic is and wbo 
is mightier w hj a  .lardle mis situation 
in the pre ent pout A atnu> t>bcic Now 
political power is t, mi’ to p evail

The Central Oo c uracn* now being 
ruled by ( onticw lould no torget that 
the Karnat ika peop st >orl v th tne C on 
gress iron tbe no n0 Yvherher it is 
the div ded Congress or tbe undivided Con- 
gress, K an atuka pcc jIc al\*ay.» stood with 
them If tl e rew rd  v;h ch is *oiag to be 
yven is that tbe K irnatdk* people aie 
going to sutler on .count oi the hurned 
decision about the r  iiificiion going to be 
issued by he Cove nmcni ot India, then 
the people of kuin  tik i will not paidon 
the Cojgrc s and th Ccniwd ( lovcrnment

With thib warning 1 would tike <o make 
myself d e  r that th p opie v ill net pur 
don th t Congress Tl i people >f KiunatiLa 
will not g ve help > the C ongress that 
they have given d t ng  ttio ume of late 
Madam G ndhi 1 1 y shoul i not forget 
this (In erruplior. )

MR. CI AIRMAf i hat is all, Dive 
gOWdq}i Now Shr R\r.»i u}an Kumar a 
mangatam (Inter upnom)

SHRI H D D E rEGOW D\ . lastly* 
Sir, I would likb to m k c  one point I  have 
already nu.de it det. that the hungry sto-
mach will not (h t  rruptions)

MR CHAIRMAN No, that Is ow r 
now I  have called Mr Rangarajan 
Kumaiuiaanjtalam.

18 3 hrs.

BJSINESS ADVISORY COMMITTEE 
FIRST REPORT

[Enhsh]

1 iR. CHAIRMAN Shn R Kumara- 
ma galam

" HE MINISTER OF STATE IN THE 
MI JISTRY OF PARLIAMENTARY 
AF AIRS AND MINISTER O r  STATE 
IN THE MINISTRY OF 1AW, JUSTICE 
AN y  COMPANY AFFAIRS (SHRI 
RA 4CARAJAN K U MARA MAN GA-
LA 4) Sir, I beg to present the First 
Rej art of the Business Advisory Com 
mit ;e

1 terms of the recommendations by the 
Bu ness Advisory Committee, may I re- 
qut t the House to agree to sit up to 7 
p a  ?

I R CHAIRMAN Is it the desire of 
the House to sit up to 7 o clock 7

J: )ME HON MEMBERS Yes.

£ iR I CHANDRA JEET YADAV 
(A imgurh) Sir, this is not the way 
Air ady the time of the House is over 
(In rruptions) Why do you propose at 
the ag end of the sitting ? If the Business 
Ad sory Committees Report his to come, 
it i iould have comc eailiei Th s is not 
the way to extend the time of tbe House

S IRI RANGARAJAN KUMARAMAN 
irA AM Sir, the Hon Member should 
Luc v that the Business Advisory Com 
nut e s meeting took place at 3 o clock 
. nd it is always placed on the Tablt of 
tn House on the same day at 6 o clock 
(In rruptions)

S IRI CHANDRA IEET YADAV 
Th. is all right but not after 6 o clock .

(In iruptlons)

A'S HON MEMBER Probably the 
Minister does not want us to a g ree ....  
Th* t u  why he is arguing.
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the Government to start its activities, to 
start its work 7 Its performance should be 
analysed, it should be tested and thereafter 
observations can be made, references can 
be made and also this criticism 
can be brought about. Mr. Som-
nath Ohatteijee was all the time ask* 
ing the hon. Members from this side, 
when they asked for cooperation, ‘what for 
cooperation and on the basis of what ?’ 
He again said in the course of his speech 
yesterday that this Address lacks in hopes 
and inspiration for the people.

I have both the copies of the President’s 
Address, the one which was delivered on 
the 11th July, 1991 and also the one which 
was delivered on the 20th December,
1989 when Shri V. P. Singh formed the 
Government. At that time it was said that 
the Government was formed with the 
committed support of the Left parties and 
also with the bupport of the BJP. What is 
the difference between the two Addresses ? 
What hopes and aspirations were there in 
that Address ? Even in West Bengal where 
Mr. Jyoti Basu is the Ohief Minister, they 
have not spelt out the details in the Gov-
ernor’s Address; policies are there, indica-
tions are there, but they have not spelt out 
the details. If you are spelling out even 
tbe details in the President’s Address, then 
I am afraid Shri Chatterjee might comp-
lain that what was the head for considera-
tion. When details have already been spel-
led out in the Address. So, today the situa-
tion demands that a different type of at-
mosphere should prevail in our country. 
The Opposition should not run with the 
hare and hunt with the hound. Therefore, 
I would say that it is time tor a new era 
as the hon. Prime Minister has aptly 
stated.

SHRI PIYUS TIRKEY (Alipirduar) : 
Madam, I am on a point of order There 
is no quorum in the House.

MR. CHAIRMAN : The bell is being 
run—

There is quorum. The hon. Member 
Sljri Sriballav Panigrahi, may continue.

SHRI SRIBALLAV PANIGRAHI : 
M yrfunij t  was referring to the verdict of

the people which is in favour of the 
Congress Party to run the affairs of the 
country, to form the Government and get 
the cooperation of the Opposition on the 
basis of issues and on the basis of con-
sensus on national issues. The Prime 
Minister has also rightly said on the floor 
of this House that there could be a 
national agenda prepared and it is time 
for all of us, particularly for the paity 
leaders to apply their mind, to sit to-
gether and work out details. Otherwise, the 
people will not tolerate another election 
now. During the last 18 months, we have 
gone to the people twice and if we go 
again, it is against the national interest*; 
people will not relish that.

Of course, earlier we were not ac-
customed to this type of situation. This 
type of situation is prevailing outside India, 
in many foreign countncs and we have to 
get accustomed to it, since twice the 
people have given this type of mandate 
where no single party, no party on us 
own could foim a Government. Naturally 
that requires adjustment amongst our-
selves The situation demands adjustment 
between the political leaders, political 
parties among themselves to run the aflairs 
of the country.

This Government has started some work 
in right earnest. As you know, things were 
in a mess and this Government is requued 
to clear the mess created by the previous 
Governments. 1 do not like to blame any-
body for this. But the outcome ol what 
they have done during the la9t 18 months 
is, the coffer is empty and we have to 
mortgage our gold This was required to 
salvage the national prestige, the prestige 
of the nation. Naturally devaluation of 
rupee took place. You may call it adjust-
ment of rupee against foreign currency.

It is not charitable on the part of the 
Opposition to criticise in such a way the 
Election Commission. The Chief Election 
Commissioner is not an individual. The 
Election Commission is an independent 
institution, an autonomous institution and 
some of its decision may not be to our 
liking. Madam, I would like to remind the 
Opposition who are critical of the role of
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the Election Commission. When tho Pan* 
jab election date was deferred, they were 
critical of the Election Commission. But I 
welcome that decision of the Election 
Commission to postpone the date till 25th 
of September. If the elections were held or 
allowed to be held in Punjab on the ear-
lier day, would that have been free and 
fair elections, especially when 24 candi-
dates were already killed and many candi-
dates were taking shelter in the policc 
stations ? Who would have turned up a-, 
voters in the polling stations and how 
many reul voters would have come ?

As Sardar Buta Singh while movinv. (he 
Motion said, the militants declared that n 
was a referendum for them to go for 
Khalistan. What would have happened 
when the militants in that proccss loimcd 
the Government at the Sjfatd ? I appre-
hend that had the elections been held as 
scheduled, the militants would havd pone 
for the resolution being passed on the 
floor of the Assembly for Khal.vtan.

The Opposition ate talking aSout the 
postponement of Punjab elections But I 
would say, after the tragic assa^inntion of 
Shri Rajivji, the elections we:c unilateral-
ly defctred to 12th to 15th or Jimc The 
advancement of the election uaus \va. de-
manded by the Congress-1 but it was not 
headed by the Election Commission But 
we do not entertain any grievance against 
the Election Commission.

When the symbol case of BJP fiicnds 
came for freezing of that svmbol i»s 
demanded rightly by all of us, as it should 
be the endeavour of all of us to separate 
religion from politics, what did the BJP 
friends do ? When the Ele. non Commis-
sion wanted to freeze the election sym-
bol of BJP, the BJP friends who claim to 
be very much democratic, went tn the 
streets. They took the issue to the streets 
Was it not a fact ?

What happened in Bihar 7 Wc know 
about the rigging take place in large scale, 
booth capturing in large scale One gentle-
man was running the show. He lias mas-
tered the art of rigging ele* non*
2602 USS/91—19

The Chief Minister of Bihar has master-
ed the art of rigging the election and the 
outcome of such rigging. (Interruptions)
I want to go on record. I do not want to 
he shouted down. I know mv point. f 
said it. I want to go on record. Because 
of only large-scale rigging, we ww Ihe 
type of result that has come in Bihar. 
Regardless of voting, the Returning Offi-
ce's and the Collectors were ins? meted to 
declarc the candidates, of only one poli-
tical paity as elected. Was ii not a lact * 
Did he not say it?

SHRI SRIKANTA JENA (Cuttack) :
1 am on a point of order. The hon. Mem- 
bei said that tho Chief M'ni^ct of Bihar 
has master-minded the riggjai? in the last 
election Will it go on record 7

MR CHAIRMAN : Yes ft will go on 
rccord.

SHRI SRIKANTA JENA : Why 7 Are 
wc discussing about the elections in 
Bihar ? Are we discussing about the cha- 
lactcr of Mr. Mishra ? This is wiong

SHRI SRIBALLAV PANIGRAHI : I
said it There is no secret aboat it.

SHRI BHOGENDRA J11A (Madhn- 
bam) : This afternoon 1 t»j.ve submitted 
that seven persons have been killed in my 
Constituency, five of them Muslims and 
two Scheduled Caste people. All have 
heen killed untort irately by mv friend, the 
Leader of the Bihar Congress Party, 
Dr. Jagannath Mishra. They could not 
a nest the people.

SHRI SRIBALLAV PANIGRAHI : 
Newspapei reports suggest it. It is common 
knowledge as to who did what in Bihar 
during elections O.K.

Regarding Punjab elections, I was saying 
that not only the elections should not be 
held in Punjab as long as normalcy ie not 
restored Together with the restoration of 
normalcy, the relevant laws should be 
amended What is the amendment 7 Any-
body who advocates secession and becomes 
a party to it should be prohibited from 
contesting in the elections. Nobody can go 
to the extent of demanding secession in
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Assembly or in the Legislature. As a
matter of abundant precaution for future,
unless the relevant laws, the Representation
of People Act, is amended properly, we
should not go for election there. Not only
Congress but some other Parties also were
thinking in terms of boycotting the elec-
tions in the prevailing situation there,
When Congress boycotted, some other
Parties also decided to boycott. This elec-
tion process that is going on should be
cancelled. Election process should start
afresh in Punjab. (Lnterruptions),

As regards economic reforms, as I said,
everywhere, in the socialist countries also,
rigorous economic reforms are now going
on and, therefore, we should also go in
for economic reforms and liberalise our
economy. At the same time, we have to
keep in our mind the national objective of
growth with social justice. We have our
objective of democratic socialism, which
does not permit accumulation of wealth
in the hands of a few individuals. It is also
not a healthy trend to permit certain pro-
vinces to advance and others to lag behind.
There should be healthy and balanced
development of all regions and of all sec-
tions of the society. They should stand to
gain. They should all benefit by our plan-
ning and our development schemes,

As regards public sector, there is it re-
ference of the reforms to be brought
about in our public sector, Th.it is the
need of the hour. Unless the Public Sector
prospers, our very objective of socialism
will get defeated, will be defeated. Of
course, Shri Rabi Ray ji is not here. I agree
with him when he was expressing anxiety.
He was feeling concerned w ith the growth,
about the phenomenal, growth of mono-
poly houses. But at the same time I would
like to say that when mixed econornv is
our economic policy, they will grow. Wc
have gone for mixed eCOI1(.my. At tile
same time, we have to CIISUW the very
basis of Gandhian economic policy based
on trusteeship to operate.

MR. CHAIRMAN: May I request the
Hon. Member to wind up now ?

SHRI SRIBALLAV PANlGRAHI I

am trying to wind up. Please give me

some time. Actually, in letter and spirit,
we should give a look ~( the Gandhian
economic philosophy W;11Ch is based on
trusteeship. We should observe this at least
in respect of the monopoly houses. Of
course, there are changes taking place. if
the Opposition friends h·.1,1 accusations at
tbe Congress, what is the use ? Of course,
the Congress was ruling the country for
four decades. Has not enough development
taken place in the country .? At the rime
of Independence, India was just not ca-
pable of producing a 1)1'1, it blade. 1hat
India today does enjoy the reputation of
being one among the ten most industrially
advanced countries in the world. Is it not
a tribute to India, to the progrcss we have
made so far under the Congress regime ?

Sir. our agricultural production has
gone manifold, more than three times, 300
percentage. Is it not a tribute (0 our pea-
santry, to our farmers tlu, too during the
period of Congress administration ? There-
fore, they should not undermire everything
that we have made. Wc have our limita-
tions. At the same time our population
also has grown manifold. That is our main
problem. It has increased more than
double. Therefore, I will say pinpointedly
that wasteful expenditure has to be cur-
tailed, economy has to be observed. Then,
public sector accountability has to be fixed.
While appointing the managers, care
should be taken. I am constrained to OJ-
serve that today many of our managers
in public sector are behaving like princes.
We have done away with the princely
States. But they are replaced by these
people, some of the IAS officers, some of
the senior bureaucrats as also these indus-
trial managers in the public sector. There-
fore. accountability has to be fixed. More
freedom be given to them. Workers parti-
cipation has to be ensured. Thus, a new
work culture in our public sector has to be
evolved. There should be a 1l.!\V work cul-
ture, new political culture. By new poli-
tical culture I mean judging the situation
of today as to what is required now. We
should adjust among ourselves. We should
become realistic in our apprcach. \Ve
should become more practical and ap-
proach this problem in that light. Madam,
I will finish in a few minutes. About
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communal harmony and Mandal Com- 
mission I would like to give my opinion. 
Communal harmony should be maintained. 
Regarding Babri Masjid, right type of ap-
proach has been reflected in the President's 
Address. The other day 1 was hearing 
Hon. Member Shri Dixit. He was saying 
that his party, right from the beginning, 
abides by the court decision As fur as 
this issue is conccrned, theie should be an 
attempt to settle this matter thtough a ne-
gotiated settlement. thiough mutual dis-
cussion . (Interruptions). I wish it should 
succeed. If that fails, only the court deci-
sion is to be honoured. The matter is now 
pending in the Division Bench of the 
Allahabad High Court, tverybody should 
abide by the court decision including the 
BJ1\ What is the haun ? I heard with 
rapt attention when Shn Dixit spoke He 
said theie ate othei court judgements and 
they are abiding by that If they are ab.- 
diw: by the court decision till today, 
why not they abide by it as fir  as the' last 
one is concerned

Shri Rabi Ray was hpeakinq veslerdav 
about the Mandal Corn mis* ion, about Un-
economic criteria Things aic changing lie 
is opposed to cast-h ised politics, casteism 
as such 1 feel personally that we should 
do awa\ with casteism, the caste system. 
We arc all committed to fight out bak- 
waidncss. wc are all committed to fight am 
poveity Where is the problem ? Reserva-
tion should be ensured for socially and eco-
nomically backward people Is it not a fact 
some of the communilic-., some of the 
castes which arc today the nchest in the 
souctv find a place in the list of OBC 
according to Mandal Commission’s 
Repoit ? Should every benefit go to them 
without any consideration 7 1« it a justice ? 
Is it a light type of justice, social justice 7 
In the interest of justice, in the interest of 
progress, let us not take the country back-
ward le t  us take the country forward and 
(he economic criteria as suggested in the 
Presidential Address should be rigorously 
followed

I have told you about the regional im-
balance I welcome this particular sentence 
‘steps will be taken lot the rapid economic 
development of Assam ’ I wclcomc this

because you know about the discontent-
ment which grew in Assam and also the 
culminating effect of il—how it finds ex-
pression in different unpleasant forms and 
in several other parts including Orissa. Such 
situation may arise unless remedial mea-
sures are taken right from now Now let 
us read the writings on the wall. Let us 
evolve a system so that no area, no State, 
no recton should be left backward.

While coming to Orissa, I emphatically 
say that the Western Orissa is being discri-
minated politically and economically very 
much in the matter of economic develop-
ment That is why I lequest t r  invoke the 
constitutional provision under Article 371 
and an autonomous regional development 
council should be set up for Western 
Orissa. (Interruptions). Yes. there should 
be a tegional development council for 
Kaliihandi. Sambalpui, Sundargarh. Holan- 
gir etc. If you talk of consensus we can 
sit together and decide about each area. 
We will not allow the coastal domination 
in Orissa In Shri Biju Patnaik’s Cabinet 
there aie 36 or 37 Ministers and out of 
that, repiescntation fiom the Western dis-
trict is just four or five. And that too, 
they are not senior ministers. They have 
got minor portfolios. This is the type of 
tieatment meted out to Western Orissa. 
That is why, in the national interest, in the 
larger national interest of unity and inte-
grity what is required is to light out re-
gional imbalance to ensuie healthy deve-
lopment of all regions and also to see that 
propei ty and asse(s do not get accumulated 
in a few hands and they should be spread 
over

SHRI SR1KANTA JENA , Cuttack) . 
There should be one Cfenli al Minister from 
Western Orissa. If you lecommend to the 
Prime Ministei that there should be a re-
piescntation from the Western Orissa, there 
should be a repiesentation to the coastal 
aiea also. (Interruption4).

MR CHAIRMAN : Don’t you want
other Members fiom youi party also to 
speak 7 There is a long list before me.

(Interruptiom).

SHRI SRIBALLAV PANIGRAHI t 
There is one \ery welcome feature m th*
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rally when we have a Madam Chairman in 
the Chair, we fee) inspired and also we 
get very kind support fiom the Chan I 
believe you will not disturb me till I elose

Now there is a mention about the drink 
mg water scheme, which is very much 
needed every where, dcaicated to the 
memory of late Shn Rajiv G ind’u

I welcome this I hope this will woik 
well keeping the true spirit of this scheme

Madam, I now close with one oi two 
sentences Iheic  should be one nation tl 
energy polity and a national wage pohcv 
The Government should ipply its mind to 
the foimulation of a nati »n il energy poIic> 
and a national wage pol cy It is a inatiu 
of great concern 1 think evciybody is 
concerned that till today manv pails of 0111 
country have not hud vi(tic.itnt runs The 
rain Ciod is not favom m!c is not k*nd 
enough to all the parts Ihercioic rijht 
from now the Government should h ivc a 
vigil over the situation t ike stock of the 
situation and ilso take prec mtionaiy j«i a 
suies 1 think there is cnouih time for the 
rains to eomc and the suuition to impune 
But failing that the situ itio.i should not 
overtake u s  we should icinain w jl pic 
pared ngbt from now so thjt no jmpeni’mt, 
drought thieatens us

I express my giatitudc to the Parliamen 
tary Affairs Mimstci who has iaven n»e 
this opportunity to spc ik or this o t e a  on 
I am grateful to \ou M id un foi li tvin_ 
given me suflicient lime to cxpiess m, 
self Madam it is time foi the whoL coun 
tiv and as the leprcscnt ttiv "s ot the 
people foi us to feel •'Neieiscd ovci the 
future of oui democracy, over »he futmc 
of our economy ovei the fut ire of oui 
\oung g e n e ia t io n s  and also about tlic poll 
tical uncertainty That is why to tackle 
the situation that lies ahead of all of us 
according to the verdict of the people- wc 
should go into the verdict of the people in 
right perspective without nulling abuses 
against each other—w e  should build up a 
national c o n s e n s u s  wc should see that this 
Government nins with then cooperation 
from the opposition and this Government
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gets adequate opportunity to implement its 
manifesto

[Tmiulatton]

SHRI DATTATRAYA BANDARU 
(Seeundrabad) I rise to oppose the mo-
tion of Thanks on Piesident’s Address be-
cause the Address has failed to leflcct at 
length the various problems confronted by 
the country at present, whether they are 
political or economic This Address has 
filled to make a detailed mention of the 
pi obit ms of unemplovment puce rise and 
the pioblems f iced bv the industries It has 
ilso f tiled to mention the steps proposed 
to be tikcn to overcome these problems 
\\ h n Shri R ijiv Gandhi w is assassinated 
dum u electioneering ill the political p 11 
ties in the election frty  suspended th u 
election e impugns as all of us were trief 
stiickcn 1 represent the Seeundiabad cons 
titucncv of Andhra PricLsh Riots took 
phec in Andhri Pridesh ifter the assas 
sm ttiort of Shu Rmv Gandhi and people 
wck instincited to indulge in violcue 
S line thin*. hippcned in Tamil Nadu

I c in five \on an nst >ncc ^ oo h ive 
lie ud ibout the eh m e'c r of Dusshash m 
oi VI ih ibh ii it t and w„ hive also heard 
ibont Kinsi Shi i But i Sm>h is not pre 

sui' in the House now lie sivs tint ihe 
( oi less culture is the culture of the 
nun u I wmt to tell hm  is to whit li ip 
neiicd on 22nd May in lymsui M indal 
Miihpichi villigc oi khim m un district of 
Andhi i Pi idesh to which foitnoi I n on 
Mimsici Shu J Venial Rio belongs A 
mot he i tnd her diu^hter wcie luniuni i 
liop there I hey were iskul to clc>se clown 

then shop m the wake of ^sassim tioi of 
Shu R ijiv G indhi Thit \ oman closed 
hei shop at that moment but the Coii’iess 
woikers lepeated thit vtiy let with her 
which Dusshash in had done m Maha 
I h ii it i I hey stupped the young lady and 
in ide i scar mark on her foot

Sinnl uly, what was done vnh the one 
md i half year old d lufchter of Shri Ram 
Mob in Rao who is a worker of Telegu 
Desim Party ? How w.is she concerned 
with the Rajiv Gandhis assissination ? 
Those workers thicw the child on the road
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What was her fault '? What had the child
done 't I would like to mention another m-
cident relating to the four year old child
of Vijayawada. (Interruptions). Not
only this, the child died immediately.
Andhra Pradesh suffered a loss of pro-
perty to the tune of Rs. 70 crores. Shops
and factories belonging to BJ.P., T.D.,
C.P.M. and C.P.I. people were looted in
the presence of police. I would ask the
Government as to how all this happened '?
I gave a memorandum to the Governor
and met the Director General of Police in
person but riots and loot.ing continued un-
abated on the 22nd.

1 would like to bring to your notice
another incident. A wine shop was looted
on 21st. Some goondas were involved in
the looting spree and it was done at the
instance of the Congress Party. I would
like to ask whether this is the Congress
culture '? When the B. J. P. leader ShIi
Deen Dayal Upadhyay was assassinated,
we protested peacefully to express our
grief, but so far as burning of hotels in
Tamil N adu and in my own constituency
is concerned, it was the handiwork of
Congress workers. Therefore, I would like
to point out that such incidents which took
place in the country, especially in Tamil
Nadu, Andhra Pradesh and elsewhere find
no mention in the President's Addi ess
which is very distressing. Besides, the Gov-
ernment has neither appointed any SlIP-
reme Court Judge to go into this matter
nor any report has so far been received
from any inquiry committee so as to en-
able the affected parties get justice. Not
only that, even the Police office in whose
presence the dacoity was committed. has
"nt ., far been suspended. No action has

.aken against him. Therefore, I ex-
press my resentment· over the failure to
mention this thing in the President's
Address.

At the same time, there is no mention
about the unemployed people in the Presi-
dent's Address. The number of unemrk.y-
ed people registered with the employment
exchange in the country is 32.077 millions.
Previously when the Congress Party was
in power, J awahar Rozgar Yojana was
announced and it was said that an alloca-

tion of Rs. 2100 crore would be made
under this scheme to provide employment
to educated unemployed. Another scheme
to provide jobs to the urban unemployed
people was announced with an outlay of
Rs. 467.14 crore. But no loan under this
scheme has so far been given to any Cor-
poration in Andhra Pradcsh including the
Hyderabad Corporation. Therefore, I
would like to say that this announcement
was made only to get publicity. I have got
the figures with me. An allocation of
Rs. 2567 crore was made under the Self
Employment Scheme for the unemployed
youth, but this amount was grossly mis-
used. I demand that a committee should
be appointed to look into it. Coming to
sky-rocketting prices, I would say that the
Congress Party had promised in its elec-
tion manifesto to bring down the prices of
essential commodities to the 1990 level.
The item that were included in their mani-
festo under the list of essential commodi-
ties were diesel, kerosene, salt, edible oils,
bicycles, scooters, dhotis, sarees, newsprint,
post card and inland letter. But I· am dis-
tressed to point out that kerosene is not
available in villages and supply of clectri-
city is very erratic. The price of kerosene
has risen by 22.4 per cent. The wholesale
price index has registered an increase of
24.2 per cent during the period April,
1990 to April 1991. Salt is an ordinary
commodity. It used to be distributed free,
hut its price also has risen by 12.7 per
cent. Similarly the prices of edible oils,
have registered an increase of 16.7 per
cent and that of cotton sarees by 9 per
cent. The prices of post card and envelopes
which are used common man have gone
up by 33.3 per cent. No concrete sugges-
tion has been given in this regard in the
President's Address.

Friends, some of my colleagues have
referred to communalism. The issue of
communalism and Ramianambhoomi-Babri
Masjid is being debated here. Yesterday,
Shri Ram Vilas Paswan was saying some-
thing. He said that minorities are not
being given their due share. I want to ask
him as to who is the Election Commis-
sioncr, Shri Seshan 't Who is the Presi-
dent ? To what community the Captain of
the Indian Cricket Team, Ajharuddin
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belongs to 7 Was not Shn Fakhruddm Ah 
Ahmed the President of the country 7 1 
want to say that a  race has begun bet-
ween the national front and the Congress 
Party to the voters belonging to the 
minorities By doing so, thev want to 
create a fear psychosis m the minds of the 
minorities in the countries They had been 
doing so in the past also I am from 
Hyderabad Riots took place recently in 
old cjty of Hyderabad Atrocitie were 
committed there on Hinians

[English]

Thirty four persons were mutdetcd in 
cold blood

[Translation]

Nobody talks of mmotiii.s theie No 
political party is ready to t ik  about 2 
lakh refugees who have been forced to 
leave Kashmir .ire now living on the foot 
paths of Delhi What type of commun il 
ism it is ?
[English]

Minorities are minorities whether they 
are Hindus or Muslims ( /niermpttons)

{Translation)

The Hon Prime Minister spoke abnit 
the Industrial policy and i let ha been 
said about industrialisation in ihv count!) 
here in the House In ;ny constit icney 
Secunderabad there is an I D P  I fictory 
which has been suffering a loss of Rs SO 
crore every yeir There ire about * 000 
employees in that facton Ih e  position 
today is that for last two months the 
management does not even hive enough 
funds to pay saliry to its employees If 
the Government is suffering a loss of 
Rs 50 crore from one tKiory nlone it can 
be well imagined the amount of loss it 
must be euflenne m respect of the rest of 
the Public Sector Undertaking, That must 
be to the tune of thousands of ciores 
Crores of lupees are being wasted on this 
account and desired results are not being 
achieved There is no accountability 
Therefore there is a need to have a fresh 
look at the. Industrial Policy in this con 
text Even after spending c io n , of iupoet

drinking water is not available in the vil-
lages o t the country You can find many 
such villages in Rayalseema and Telan- 
gana regions where drinking water is not 
available People are dving because chlo-
rine treated water is not available I  am 
distressed to say that about 480 people 
have died in Andhra Pradesh because of 
dnnking polluted water ind most of them 
are women But nobody has bothered to 
pay attention to it A very untoward situ-
ation in the State has been created be 
cause of water and air pollution But theie 
is no mention of it n  the President’s 
Addiess (Interruptions) The same is the 
position in regard to elections The news 
papers have discussed a lot about the way 
elections were held in P’har You must 
hive ilso read about il 1 would not like 
to lepcat here as to what Inppened m 
Bihir dunng the elections Thcr* was large 
sc ilc ntyimg and use of muscle pov/er n 
the St ite Innoccnt people wcie not allow 
ed to cast their votes I h ive read in the 
newspipcis th it this was done jn U P  
ilso particululy m the Chief Ministers 
constituency where he cnterel the polling 
booths with a revolver He had su J  Ih it 
he would not allow holding of elections 
foi the next six years Simil irlv everv 
bod> is awaie of the wiv Shn Ishwar 
Ch udhaiv wis assassin ted in Bih*ir He 
was a eandichte of the B J P A repoit 
rnakmc startling revel itmns has been ie 
cencd but 1 do not fe J  it iic,.essaiy to 
mike i specul mention of it here There 
has been more th in 90 pei ei t pollm" in 
180 polline booths in H dei'ib il Consti 
tueney in Andhn Pradesh In sn nt of 
them thtre has been even 106 to 107 per 
cent polline A photocriph published in 
the local d uly Dndu* sho . fo n 
yenr old boy casting his <ot<* 1 
phnio^iaph eight year old boys nave btv» 
shown standing in a qui<* » „ast votes 
There has been larfce sc\1c ngc ng and wc 
registered our complaint nith ihe Election 
Commission in this regard but in vam 
Election has not been eomitetm mdc 1 am 
where Even though more than 90 per cent 
votes had been cast m more than 180 
polling booths a certain peison was dec 
lared elected without looking into (he 
complaints What type »f justice is this * 
It is a matter ot great ier ,et that the
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Election Commission did not take any 
action. I demand that itwse incidents 
should be investigated. {inn“ru[>iions\

Yes, a certain person was declared 
elected as M. P. That is what I said. 
Therefore, keeping these things in view.. 
(Interruptions) What can I do i? you diJ 
not hear me intently ? a  four year old 
boy cast a vote in my State. By and large, 
I want to point out that no proper atten-
tion has been paid to people's problems 
and the primary necessities of people in 
the Presidents’ Address. That is why we 
are finding it difficult to instill confidence 
in the people. I, therefore, oppose the 
Motf<>n of Thanks on the President’s Add-
ress moved in the House.

(English)

SHRI P. C. CHACO (Triclturl : Hon. 
Chair Person. I stand before this augiwl 
House to support the motion of (hanks to 
the Address of His Excellency tbe Pirsi- 
dent, moved by Shri Buta Sinyh uno 
seconded by my young friend, Shri C'hen- 
nithala. Madam, I do it with great pleasure 
because the citizens—the electorate—of 
this country exnect that every member of 
this House, whether he belongs to this 
party or that party, should be grateful to 
the President of Jiulia for his Address be-
cause he has kept the demucrat'c piocess 
of the country on 'he move.

Madam, in the last few days, w( have 
seen in this House a Government which 
against all heavy odds is trying to go 
diead to fulfil the aspirations of the 

,w>:s country. However, tough is 
...■/•vji  difficult is the

■ '•mically, this 
i t  is well 

vp also 
"Jnpo- 

<tjit
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at this juncture because evciybody agrees 
on one point that this country is facias a 
crisis of unprecendented magnitude. On this 
aspect, there is no difference <.f opjnioil at 
all. The economic aspccis have been 
analysed in great detail on every count 
and evciybody agrees that our economic 
situation is very serious. Tie balance of 
payments situation ii so grave that our 
foreign exchange reserves ate not adequate 
to sustain us even far a few months. 
Madam, when tfo situation is so serious, 
any responsible political party, irrespective 
of its ideological moori nun, is bound to 
support tbi- Government.

The very foundation oi our democratic 
system is being attacked. People, m Iheir 
wisdom, have asked the Congress Party to 
lead the country out of this crisis. That is 
why the Congress Party is now in power. 
The CPM leader Shri Somnath Chafterjee 
was questioning the authOiitv of the Prime 
Minister and the ruling patty. Ĥ> asV-*''" 
“What is your authority to brj<.J' .
changes and to rule the country and to 
lake decisions ?”

Madam, may I remind my senior friend 
that after 50 years of M.tirist-Leninist ex-
periments, the Marxist Tarty has got a 
strength of only 30 members in this 
House and they have no authority what- 
soever to point an accusing finger at the 
Congress Party. I may tell him that wjp ;| 
have eipht times more authority than thfe 
CPM. The Marxists should understand. If- 
is hiirhtime that they search their heart anti 
soul with all sincerity. As our hon. Prirnj 
Minister has mentioned, we have teuche] 
a situation where it is time for all of u| 
to .sit together and dis.'uss and find a waj 
out. Some people may be thinking in theii 
hear is of hearts as to what exactly is the 
discussion. Sir, we have nothing to hide,

19.00 hrs.

Wc have made, the Congress Party has 
•riade, an open offer to evetvbody that this

<?rmnent is for consoiisiis. We want to 
>n the basis of consensus. Each and 
W  BJP and other Opposition

v reminding us that we are not 
* majority so we should take

ASADHA 26; 1913 (Saka)
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belongs to this varty 01' that_ party, should bt::i 

to -thE? President of ' India for· his t:>ddress b e cause he 

kept the democ~atic orocess of the country on 

t l·w PiO VG • 

the last few days, we:: have ssen 

- this HoGse a Government which aga~nst all heavy odds 

is trying' to go ahead to fulfil the aspirati ons 

pG:ople of this country. Ho'wevr;;r- ltot;!gh' .. is :the tas 
: .·· . 

aho 0d , however difficult is the situation politically . ' ·' . .. . 

and Gconomic':lly, the determinati-)n of the Gcvc:-rnm..o·nt 

is wel.l expr,~s--s ed in this Ho use. ,c...nd we have also St'jSff ' 

the Opposition. Vot 0rans o f the Opposition Parties, 

i)20'31c: like .Shri Indr a-":it (ii_J·p· t2 co uld net conceal 
~ l - . .J 

their confusion und they v11:'H':! admitting that they we:re 

opposing thi s G0 vc rnm~ nt mere ly for the ~ akd af ooposi 

It is unfortunate th-a'-t we have now landed in such a 

sad plight. I wish th~t the veteran and experienced 

leaders of the o~posj_ ·tion should qi ve:- this 


